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(c) The abolition ot contract labour 
has to be preeecled by certain. cbaoteS 
In working methods. National Mineral 
Development Corporation (NMDC) was 
entruated with the work of preparing 
a detailed Engineering Report for mak-
ing improvements in Mining operatioDS 
and Transport of Raw Sand to the 
plant with a view to departmentaUse 
mining work. A Draft report received 
in the end of February, 1981 from 
NMDC is under study by the manage-
ment of Indian Rare Earths. Discussions 
are also being beld with the unions 
in association with A.L.C. (C), Ema. 
kulam. 

(d) No. 

(e) and (£). Do not arise. 

ltevitallsial' Of Refractory and 
Ceramic Unita-of Bura standard 

Compaay Ltd. 

7502 SHRI HANNAN MOLLAH: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that the 
Refractory and Ceramic units of Bum 
Standard Company Ltd., Ran"iganj 
which was taken over seven years ago, 
is not provided with sutIicient fund 
and equipment; 

(b) wbether Government have rtny 
proposal to modernise. revitalise find 
develop this unit; and 

(c) if so, when it will be implement-
ed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) The 
requirement in tel"ms of funds snd 
equipment for meetin, the operational 
needs of the Rani,anj works ar.:e being 
met time to time by Burn Standard Co. 
Ltd As the cost ot sales 01. refractories 
Produced at this unit do not cover aU 
cbarges relating to production, the 
balance is made up by cash assistance. 

(b) and (C). In view of the fad tbat 
existin& resources have not been uti-
lised to tuil capacity, lDvestment on 
Plana account is Hmited to urpnt te-
quirementl. 

£o.rd recearaB tor Feediu tire DJ,. 
.. ,. CeDleaa p.-., 

7503. BHRI nIGVIJA Y SINH: Will 
the Minister of INDUSTRY be pleased 
to refer to the reply given to Unstari'ed : 
Question No 30a2 on 11th March, 1981 : 
reiarding cord resources for in~ 

the Digvijay Cement Factory and state: 

(a) whether Digvijay Cement Com-
pany, Jamnagar, surrendered the min--
ing lease fol"' mining calcareous sand 
near the cord reef zone of the Gulf 
of ~ h  and 

(b) if not, what other steps are 
planned to conSi!rve the cords in this. 
proposed Marine NatIonal Park area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) and (b) .. 
MIs. Shree Digvij ay Cement Co. Ltd. 
at Jamnagar while accepting the con-
ditions stipulated in the LE'tter of In-
tent, have in respect of this condition 
indicated that it will be possible to 
surrender the mining please for min-
ing calcareous sand granted to them 
only when all their kilns are converted 
into dry ones and that this can be done 
only in a phased manner depending. 
upon the grant of mining leases for 
adequate availability of limestone of 
required quality, finances and other 
infrastructure facility. This matter is 
being examined. 
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Fixation of rateable -value of House In 
Ashok Natar, New Delhi 

7505. SRR! BHEEKHABHAI Will 
the Minister of HOME AFF AtRS be 
pleased to state: 

(a) whether basl\S of fixation of 
House Tax dlffers from year to year 
and depends on the cost of construction 
of the year in which it was bUIlt; 

(b) the rateable value of houses in 
Block 30 to 69, Ashok Nagar, New 
Delhi alongwith thelr ~r  area lind 
hasis for re-opening of old cases; anrl 

(c) whether the Municipal Corpora-
tion, DelhI is also proposmg to give 
-exemption to those house owners wnose 
rateable value 1S less than Rs. 1200· as 
has --been oonE:' by the New DelhI Munl-
dpal Committee? 

THE MINISTER OF STATE IN 'l'HE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) The Munici.Pal CorporatIon. of Delhi 
has intimated 'th-at the standard rent 
of a property' is computed on tHe 
amnunt of reasonable cost at construc-
tion and the market price of the land 
comprised in the premises on the dale 
-of the commencement of construction 
.as provided under Section 6(2)(b) of 
the Delhi Rent ()onlrol Act, 1951. The 
..House. a~ is c)ljlrged 01\ the gra.duated 

sca:e ot rate ot tax as decided by thlt 
Cotpol'a11cm' on year to year basis. ' 

t " 

(b) The Municipal Corpor;ttion of 
DelHi bas intimated that there are 
about. 700 properties in Block No. 30 
to '69, ~h  Nagar, New Delbi aDd 
there are variations in rateable 'Value 
as also the carpet area 01 these pto-
pertles. General objectlons to the as-
sessment under Section 124 of the Delhi 
Municipal CO%'poration Act, 1957 are 
invited every year in the month 01 
November and December. The objec-
bons received in response to public 
notices are considered by the Corpora-
tion and rateable values rev1sed wher-
E'ver necessary. 

(c) No, Sir. The Corporation has 
reported that under Section 114(2) of 
the D:M.e. Act, 1957 lands and build-
ings·of which the rateable value does 
not exceed Rs. 100 are, however, ex-
empted from the payment of General 
Tax.} 
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